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[Sec clsuses 4 of Section 2 -1TE)
JOINT VENTURE {1V}

lowed following conditicns end requirements must be fulfilled —

Bids submitted by & joint venture of two or more firms as partners shzll comply with the following reguirements :
one of the partners shall be nominzted as being Lead Partner, and this authorization shall be evidencad by

submitting a power of attorney signed by legally authorized signatories of 2ll the pertners;

b. the bid and, in case of & successf

ul bid, the Agreement, shall bz sicned so as to be legally binding on &l
pariners;

the partner in t:hargez shall be authorized to incur liabilities and receive instructions for and on behalf of any
znd all partners of the joint venture and the entire execution of the contract, including payment, shall be done
exclusively with the partner in charge; )

all partners of the joint venture shall be liable jointly and severally for the execution of the contract in
accordance with the contract terms, and a statement to this effect shzll be included in the authorization
mentioned under [c] above, as well as in the bid and in the Agreement [in case of a successful bid];

The joint venture agreement should indicate precisely the role of all members of JV in respect of planning,
design, construction equipment, key personnel, work execution, and financing of the projecta. All members of
N* should have active participation in execution during the currency of the contract. This should not be
varied/modified subsequently without prior approval of the employer;

The joint venture agreement should be registered”, so as to be legally valid and binding on all partners; and

g. acopy of the Joint Venture Agreement entered into by the partners shall be submitted with the bid®.

f.

The figures for each of the partners of a joint venture shall be added together to determine the Bidder's
compliance with the minimum qualifying criteria required for the bid. All the partners collectively must meet the
criteria specified in iu,ll,l_fhllure,,to comply with this.requirement will result in.rejection.of the joint.venture’s bid.
The performance s.ec:uri!;y"r of a Joint Venture shall be in the name of the partner Lead Partner/joint venture.

ttach the powerof a‘ri:orney8 of the partners authorizing the Bid signatorylies) on behalf of the joint venture
Attech the agreement among alf partners of the joint venture [and which is legally binding on all partners], which
shows the requirements as indicated in the Instructions to Bidders’.
Furnish details of participation proposed in the joint venture as below:

DETAILS OF PARTICIPATION IN THE JOINT VENTURE

PARTICIPATION DETAILS {RM ‘A’ {Leod Partner] FIRM ‘B’ —_ERMC
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Planning

%_C_onstrucr.ion Egquipment

Key Personne!

Execution of Work
(Give details on contribution of each)
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Jpint Venture is an arrangement in which two or mere parties undergo an agreement for the purpose of executing a specific

task/project and all parties shall be jointly and severally responsible.to incur all the ligbilities under that tosk/project, if
gwarded.

purtner in charge - l.e. Lead Partner.

This agreement shall also mention the NIT No./System 1.D., Name of work, Namie of Joint Venture Firm, lead partaer and
other partners.

The lead partner and the other partners shall have minimum 51% end 20 % stake respectively in the Jaint Venture.

The joint venture agreement should be made on Rs. 1600 Non Judicial stamp Paper, duly Notarized /regi_stered. Eoch
partner of the joint venture shall be individually registered in the oppropriate class required for participation in the tender
or if eligible for registration, can also participate after having opplied for registration in appropriate class.

The Joint Venture Agreement entered inte by the partners shall be submitted originally in Envelope A and should also be
uploaded enline (scanned copy) with the bid.

The Eornest NMoney Deposit and performance security of the Joint Venture shall be drawn in fovour of the concerned
Executive Engineer and an Account 'qf the partner i.e. Lead Partner/joint venture.

Fower of Attorney shall be preparesr eparately on Rs. 500 Non Judicial stamp Paper, duly notarized and should be
¥ fﬂﬁ‘ii{@fédd{:ﬂ online scanned copy) along with joint venture agreement.
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